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CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH, JABALPUR
Original Application No. 16/2000

Jabalpur, this the 31st day of March 2003.

Hon'ble Mr. Shanker Raju - Member éJudicial)
Hon'ble Mr. R.K. Upadhyaya- Member (Admnv.)

VeV, Giri

son of Shri V. Vishwanadham,

aged about 30 ysars

Junior Stenographer

S.E Railuay, Under

Senior Divisional

Electrical Engineer,

Electric Loco., Shed, Bhilai

District DURG (MP) = APPLICANT

(8y Advocate - Nane)
VERSUS

1. Unien of India
Department of Railuays,
Through it's Secretary,
Rail Bhawan,

NEW DELHI

2. The General Manager,
South Eastern Railuway,
11 Garden Reach,
Calcutta 700043

3. The Sr. Divisional Electrical
Engineer (TRS) South Eastern
Railuay, Bhilai
District DURG (M.pP,)

4. Divisional Electrical Engineer (TRS)
South Eastern Railuay,
BHILAI
Oistrict DURG (M.p,)

5. Assistant Electrical Engineer (TRS)
South Eastern Railuay, '
Electric Loco Shed,
Bhilai '
District DURG (Mp) = RESPONDENTS

(By Advocate - Shri s5.5. Gupta )

G RDER (ORAL)
By Shagker Raju, Member (Judicial) s .l
o

Today neither the applicant nor his counsel i

present, In the past also,they mad not dppeared, So
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far as the punishment is concerned, the same pertains
to Stoppage of Passes and PTOs, Currency of which had
alréady expired before three days of the pppellate

*p Y &ppel e
Authority's order, Although the 0O.A. -haerendered
infrustuwus, but the same is dismissed in default for

non-prosecytion,
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